
HIGH COURT FOR THE STATE OF TELANGANA :: HYDERABAD 

ROC.No.1036/2019-B.Spl., 

CIRCULAR 

Dated:27.03.2019 

SUB Delay in submission of leave applications by the Judicial 
Officers - Certain instructions - Issued. 

REF: 1. High Court's Circular ROC.No.4628/ 1995-B.Spl., dated 26.08.1995. 
2. High Court's Circular ROC.No.3395/ 1996-B.Spl., dated 22.06.1996.
3. High Court's Circular ROC.No.7617 /2002-B.Spl., dated 23.08.2002.
4. High Court's Circular ROC.No.6886/2005-B.Spl., dated 05.01.2005.
5. High Court's Circular ROC.No.2541/2009-B.Spl., dated 04.04.2009.
6. High Court's Circular ROC.No.2896/2010-B.Spl., dated 09.11.2010.
7. High Court's Circular ROC.No.7949/2010-B.Spl., dated 18.08.2011.
8. High Court's Circular ROC.No.5518/2017-B.Spl., dated 01.09.2017.

****** 

Attention of all the Unit Heads and Judicial Officers in the State 

is invited to the circular instructions issued by the High Court in the 

references cited, wherein, inter alia, they were instructed to submit 

their leave applications well in advance, so as to reach the High Court 

atleast (10) days in advance to enable the Registry to obtain the 

orders of Honourable Administrative Judges and communicate them 

to the officers concerned. 

In-spite of the above circular instructions, several instances 

have come to the notice of the High Court that the leave applications 

are submitted to the High Court just one or two days before or after 

commencement of the leave, even in cases where there is no 

emergency causing much inconvenience in obtaining the orders of 

the Hon 'ble Administrative Judges before the commencement of the 

leave sought for. 

The High Court, therefore, while reiterating the earlier circular 

instructions in the references cited and deprecating the practice of 

submitting the leave applications after commencement of the leave, 

hereby directs the Unit Heads and all the Judicial officers to submit 

their leave applications well in advance so as to enable the Registry to 

place the leave applications for orders of the Hon 'ble Administrative 

Judges before the commencement of the leave sought for. 
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All the Unit Heads and the Judicial Officers are therefore 

directed to strictly follow the instructions contained in the above 

circulars without fail. 

To 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Any deviation in this regard will be viewed seriously. 

REGISTRAR GENERAL 
FAC REGISTRAR (VIGILANCE) 

The Prl. Secretary to Hon ble the Chief Justice and Personal Secretaries 
to Hon ble Judges (for placing before their Lordships kind perusal). 
The Registrar General and Other Registrars, High Court for the State of 
Telangana, Hyderabad. 
The Registrar (I.T)-cum-Central Project Coordinator, High Court for the 
State of Telangana at Hyderabad (with a request to direct the 
concerned to upload the proceedings in the High Court's Website) 
The Chief Judge, City Civil Court, Hyderabad. 
The Chief Judge, City Small Causes Court, Hyderabad. 
The Metropolitan Sessions Judge, Hyderabad. 
THE PRL. DISTRICT AND SESSIONS JUDGES: 

Adilabad, Karimnagar, Khammam, Medak at Sangareddy, 
Mahabubnagar, Nalgonda, Nizamabad, Rangareddy District at L.B.Nagar, 
Warangal, 

8. The Chairman/Presiding Officer of Industrial Tribunals/Labour Courts,
Special Courts and Cooperative Tribunals in the State of Telangana

9. The Director, Telangana State Judicial Academy, Secunderabad.

10. The Member Secretary, Telangana State Legal Service Authority,
Hyderabad.

11.The Secretary, Telangana High Court Legal Services Committee,
High Court for the State of Telangana, Hyderabad.

+Spare ...



HIGH COURT OF JUDICATURE AT::HYDERABAD

FOR THE STATE OF TELANGANA AND THE STATE OF ANDHRA PRADESH

ROC.NO. 5518/2017-B.SPL. DATED:01.09.2017 

C IR C U L AR 

Sub: Submission bf Earned Leave applications by the Judicial 
Officers well in advance - Availing casual leaves -
Issuance of certain instructions to the Prl. District Judges 
and all Judicial Officers in both the States of Telangana 
and Andhra Pradesh - Regarding. 

Ref: l. High Court's Circular ROC.No.4628/ 1995-B.Spl., dated 26.08.1995. 
'.t High Court·s Circular ROC.No.3395/1996-B.Spl., dated 22.06.1996. 
:3. High Court's Circular ROC.No. 7617 /2002-B.Spl., dated 23.08.2002. 
<L High Court's Circular ROC.No.6886/2005-B.Spl., dated 05.01.2005. 
�>- High Court's Circular ROC.No.2541/2009-B.Spl., dated 04.04.2009. 
(3. High Court's Circular ROC.No.2896/2010-B.Spl., dated 09.11.2010. 
7. High Court's Circular ROC.No.7949/2010-B.Spl., dated 18.08.2011.

-oOo-

Atten Lion of all the Judicial Officers of both the States of Telangana and 

Andhra Praclesh is invited to the Circular Instructions issued by the High Court 

from time to time wiU1 regard to availing public holidays, availment of Casual 

Leaves and :;ubmission of Earned Leave applications well in advance. 

Despite issuance of necessary circular instructions, instances have c_ome to 

tJ1e noUce or the High Court that some of the Judicial Officers are frequently 

avaHing Casual Leaves without following the circular instn,ctions, and are also 

availing leaves \.Vithout prior intimaUon to the Principal District Judges of the 

respective Districts. thereby causing much inconvenience to the litigant public as 

well as Advocates. 

The High Court, while deprecating the said practice as remiss on the part of 

the Judicial Officers and taking serious view of the same, hereby directs that 

availment of casual leaves by the Judicial Officers should be judicious, depending 

upon the exigencies. 

So far as submission of applications for grant of Earned Leave is concerned, 

they shall be submitted well in advance to the High Court. If not, the Unit Head 

should slate the factum without making any recommendations, leaving the same 

for the High Court to decide. 

The ;1l)ove said instructions shall be followed by all the Judicial Officers for 

smooth functioning of the courts, and to avoid inconvenience to the litigant public. 

Any deviation in this regard will be viewed seriously. 
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NOTE: (A) All the Prl. District and Sessions Judges/Unit Heads are 
requested to communicate the above Circular to all the 
Judicial Officers working in their respective Units. 

To 
' 

I 

(B) Receipt of this circular be acknowledged.

1. The Prl. Secretary to the Hon 'ble the Chief Justice and Personal Secretaries
to the Hon'ble Judges (for placing before 111eir Lordships kind perusal)

2. The Registrars, High Court of Judicature at Hyderabad.
3 The Registrar (I.T.-cum-Central Project Coordinator), High Court of 

Judicature, Hyderabad 
(with a request to direct the concerned to upload the circular in the High Court's Website.) 

4. The Chief Judge, City Civil Court, Hyderabad
5. The Chief Judge, City Small Causes Court, Hyderabad
6. The Metropolitan Sessions Judge, Hyderabad, Vijayawada. Visakhapatnam

and L.B.Nagar, Rangareddy District.
7. The Director, Andhra Pradesh Judicial Academy. Secunderabacl
8. The Member Secretary, Telangana State Legal Services Authority. Hyderabad.
9. The Member Secretary, Andhra Pradesh State Legal Senrices Authority.

Hyderabad.
10. The Secretary, Andhra Pradesh High Court Legal Senrices Committee,

High Court, Hyderabad

11. THE PRL. DISTRICT AND SESSIONS JUDGES:

Adilabad, Anantapur, Chittoor, Cuddapah. East Godavari at 
Rajamal1endrn.varam, Guntur, Karimnagar, Khammam. Krishna at 

. Machilipatnam, Kurnool. Mal1abubnagar, Medak at Sangarcddy. Nalgonda. 
SPSR Nellore. Nizamabad, Prakasam at Ongole, Rangareddy District. 
Srikakulam, Visakhapatnam, Vizianagaram. Warangal and \7'/est Godavari at 
Eluru. 

' 



HIGH COURT OF ANDHRA PRADESH .. HYDERABAD 

ROC.NO. 7949/2010-B.SPL . DT.18.08. 2011 

CIRCULAR 

Sub: Submission of Leave applications by the Disr;·ict and 
Sessions Judges - Certain instructions - Issued. 

Ref:- 1. High Court's Circular ROC.No.2541/2009-B.Spl.,dt.04.04.2009 
2. High Court's Circular ROC.No.2896/2010-B.Spl., dt.09.11. 2010 

Attention·of all the Prl. District and Sessions Judge·s and Addi. District 

and Sessions Judges in the State. is invited to the circular instructions of the 

High Court ref erred to above and they ore hereby informed that instances 

hove come to the notice of the High Court that, in some Districts, the 

Additional District and Sessions Judges are availing Casual Leaves/Optional 

Holidays collectively on a particular day/ days, withou·t bringing to the 

knowledge of the concerned Prl. District Judge/Unit Head regarding their 

availing of Casual Leaves/Optional Holidays and also without the·re being any 

incharge arrangements to their Courts, during their leave period. The said 

remiss on the part of the said officers is causing much inconvenience not only 

to the District Administration but also to the litigant public who stepped in to 

the Court with a fond hope for redressal of their grievance. 

Further, it is also noticed by the High Court that some of the Addi. 

District and Sessions Judges are sending their Casual leave and Optional 
·�

Holiday applications to the High Court, with abnormal delay, thereby causing

much inconvenience to sanction the leave prior to the availment of the said
--

leave. 

In view of the above, all the Addi. District and Sessions Judges are 

directed to submit their all leave applications to the High Court through the 

Prl. District and Sessions Judge/Unit Head well in advance by fax with the 

following information:-

1. Number of days of Leave availing with dates and prefixing and suffixing
public holidays, if any anlpurpose/reason for availing said leave.

/ 



2. Name of the officer, who is kept in-charge, during the leave period.

3. Number of days of leave already availed.

The Principal and Additional District and Sessions Judges, shall take

notice that, the Casual Leave should be availed proportionately and they shall 

not make any request for conversion of Casual Leave into regular leave. 

On receipt of Leave applications from the Addi. District and Sessions 

Judge, the Prl. District and Sessions Judge/Unit Head shall forward the said 

applications to the High Court throug�, FAX, <Jn the same day, so as to enable 

to the Registry to place the same before the ·Hon'ble Portfolio Judges, for 

their Lordships' kind perusal and for obtaining necessary orders prior to the 

availment of leave. 

While following the above instructions, the Addi. District and Sessions 

Judges are directed to adhere to the instructions already issued by the High 

Court vide circulars 1st and 2nd cited. 

Note: (A) All the Prl. District and Sessions Judges/Unit Heads are 
reque.sted to. communicate the above Circular to all the Addi. 
District and Sessions Judges working in their Unit under 
proper acknowledgement. 

To 

(B) Receipt of this Circular be acknowledged.

1. The Principle Private Secretary to the Hon'ble the Chief Justice and Personal
Secretaries to the Hon'ble Judges (for placing before Their Lordships for
kind perusal).

2. The Personal Secretaries to the Registrars, Central Project Coordinator and District
Judge (Enquiries) High Court of A.P., Hyderabac.(for placing before the Hon'ble
Registrars for kind perusal).

3. The Chief Judge, City Civil Court, Hyderabad ..
4. · The Chief Judge, City Small Causes Court, Hyderabad.
5. The Metropolitan Sessions Judge, Hyderabad.

6. THE PRL. DISTRICT AND SESSIONS JUDGES:

Adilabad, Anantapur, Chittoor, East Godavari at Rajahmundry. Guntur,
Kadapa, Karimnagar, Khammam, Krishna Gt Machilipatnam, Kurnool,
Mahabubnagar, Medak at Sangareddy, Nalgonda, Nellore, Nizamabad,
Prakasam at Ongole, Rangareddy at L.B. Nager, Srikokulam, Visokahapatnam.
Vizianagaram, Warangal, and West Godavari at Rajahmundry.

7. The Chairman/Presiding Officers of Industrial Tribunals/Labour Courts,
Special Courts and Cooperative Tribunals in the State of Andhra Pradesh.

8. The Director, Andhra Pradesh Judicial Academy, Secunderabad.
9. The Member Secretary, A.P . State Legal Services Authority, Hyderabad.
10. The Secretary, A.P. High Court Legal Services Committee, High Court of 

Andhra Pradesh, Hyderabad.

i 
r 
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HIGH COURT OF ANDHRA PRADESH: :HYDERABAD 

ROC. NO. 2541 /2009-B. SPL. DA TED: 04.04.2009 

CIRCULAR 

All the Judicial Officers in the State of Andhra Pra_desh are informed 

that according to the Andhra Pradesh Leave Rules, 1933, Earned Leave/Leave on 

Half Pay/Extra-ordinary Leave/on private affairs has to be availed of by the 

officers only after prior sanction of the said leave by the Competent Authority. 

Under the Leave Travel Concession Rules, prior permission of the Competent Authority 

is required to avail Leave Travel Concession by the officers before commencement of 

journey. 

Several instances have come to the notice of the High Court, that leave 

applications for sanction of Earned Leave/Half Pay Leave on Private affairs and 

permission to avail Leave Travel Concession are being r-eceived in the High Court from 

the Judicial Officers just before the commencement or after the commencement of 

the Leave/Leave Travel Concession applied for by them without giving minimum time 

required for obtaining orders permitting them to avail Leave Travel Concession and 

sanction of leave by making alternative incharge arrangements and communicating the 

sanction proceedings in advance to them, before availment of the leave, due to which 

the Registry is forced to make unnecessary correspondence in that regard. 

In view of the above the following instructions are to be strictly followed by all 
the Judicial Officers while applying leave. 

1. All the Addi. District and Sessions Judges, Senior Civil Judges and Junior Civil
Judges are here by instructed to submit their Leave/Leave Travel Concession
applications through the concerned Prl. District and Sessions Judges well in
advance, so as to reach the applications to the High Court atleast 15 days in
advance to enable the Registry to obtain orders and communicate them in
advance.

2. Broadly indicate the details of nature of personal work/affairs whenever they
apply for leave.

3. To avail the minimum leave to the extent possible during the Court working days
while availing Leave Travel Concession.

4. To avail Casual leave proportionately during the particular Calendar Year.

5. Shall avoid requests for conversion of Casual Leave already granted into Regular
Leave.

Contd ... 2. 
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6. All the Pr.incipal District and Sessions Judges/Unit Hea�s are strictly instr1.ucted
to forward such leave applications to· the High Court: along with the following
informati-on:

a) Alternative incharge arrangements to be made during the leave period of
the officers.

b) Leave Title.

c) Medical Certificate issued by the Medical Officer not blow the rank of
Civil Assistant Surgeon in case of Medical Leave.

Any deviation from above instructions will be viewed seriously. 

NOTE: (A) All the Pr!. District and Sessions Judges/l{nit Heads are 
requested to com_mun_icate .the above Circul:ar to all the 
Judicial Officers working in their Unit. 

To 

(8) Receipt of this circular be a·cknowledge.

¼<fl'\ �u..\�°I 
REGISTRAR (VIGILANCE)
� 

1. The Prl. Secretary to the Hon'ble the Chief Justice and Personal Secretaries to
the Hon'ble Judges.(for placing before Their Lordships kind perusal)

2. The Personal Secretaries to the Registrars, High Court of A.P., Hyderabad (for
placing before the Registrars for information)

3. The Chief Judge, .City Civil Court, Hyderabad
4. The Chief Judge, City Small Causes Court,
5. The Metropolitan Sessions Judge, Hyderabad, Vijayawada, Visakhapatnam and

L.B.Nagar, Rangareddy District.
6. The Director, Andhra Pradesh Judicial Academy, Secunderabad
7. The Member Secretary, Andhra Pradesh State Legal Services Authority,

Hy?erabad.
8. The Secretary. Andhra Pradesh High Court Lege.I Services Committee, High Court,

Hyderabad

9. THE PRL. DISTRICT AND SESSIONS JUDGES:

Adilabad, Anantapur, Chittoor, Cuddapah, East Godavari at: Rajohmundry, Guntur,
. Karimnagar, Khammam, Krishna at Machilipatnam, Kurnool, M9hab.ubnagar, Medak at
Sangareddy, Nalgondo, Nellore, Nizamabad, Prakasam at Ongole, Rangareddy
District, 5rikakulcim, Visakhapatnam, Vizianagacam, Warangal and West Godavari at
Eluru.

Chari
'" 
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NG, 6HB6ft;.,spt !JA,Tf;IJ: fl5 01.7..QOS 

.,�rcord1r1�"J to tri,� A:,. 1_ea\.'e Rules, l'.:133, tarneci Leave/Le,1ve 
,.:,11 rL:ilf-p<Jy/E.O.L 011 Privute Affuirs has to be ovaileci of by the 
UFricers onlv art�r prior sanction ot tr,e saiu Leave by tl1e competent 
Juthc,r;ty. 

Unrler the Rules p1·ior permission ot tlH:� competent autl1ority is 
3lso required to avail Le3ve Travel concession (L.T.C) by �he Officers 
3110 tl1elr family members, together 01· separately, l>eforr� 
::ommencement of the jourrrey. 

Several instances /1ave been noticed by the High Court ti1at 
leave appllcutlons for sanction of Earned Leave/Half-pay Leav,� on 
Private Affairs, permission to ijVJil Leave Travel Concession are IJel11�1 
received in tile 1-Jigh Cou1:t trom the Judicial Officers just before ti1e 
r:ornmencement or after the commencement of the Leave/Le,1v,� 
Travc-:1 Concession applied TOI" by them vvithout gi1,11ng minimum tlllH': 
1·"2quirr2d fo1· obt3ining necessJr y orders befor e availrnent of tile 
leave, due to wilich tile Registry is forced tu make corn:!sporH.knu.: 
(or obtaining Information in that regard. 

All the Judicial Orriccrs, are hereby 1n;;m1cted co submit ti1c11 
Jppllci:ltlo11s for· grant of t.:rn1ed Leave/Half-pay Leave on Pr ivdtc\ 
Affdirs c111d also permission to avoii Leave TrcJv�I Co11cessio11, 
:::utiicientlv 1n-c1dvance, so that the afNesa1d applications r·each the 
High Court ;:,tleast 1S ciciys in advarw.: to enable tile Registry t0 
ol1taIn orclers and communicate tnem in advance. 

All tl1e D1stricc and Sess;or1s judgesiUnit O(f;cers are Jurther 
lnscructea to forward the Le.:i·:e applications LTCs of the: Jur.iicial 
Officc1s working in their respectiv�_units, to the High Court atlcast 
l 5 days ·in advance, spe,:it\'ing tl1e nature or leave intendeci to be 
�11c1iled by the Officer In the cas;� of LT.Cs and ciuly ce!·tifying t11•� 
ieave i:itle along wiU1 specific r·cmarks, for :nchor.ge a1T.Jngeme11ts be 
m0rle i11lrin (� the absence or ti1e Officer, tor processing tile sairi 
.:lpplications. 

NOT£: The Pr!. Di:.trict und Se�sion:; Jmlges/Unit Hernl::i 
are requested to communicate the above Circ·utar 
to ali the. Judicial Offi.cers working in U!eir 
'Unit tinder prope1· ciCkliO\:Vleclqemc,nt. 

To 
1. Tile: Prl. District .:!nd Sessions Judges in the Stute AdilabacJ,

Anantapur, Cilrtcoor, Cuddapah, East Godavar1 at
P,.:ijahmundry, •'.:iuntur, l<arlrnnh�,gJr, l(hammarn, l(rlslir1.:i at
Macl1ilipatnam, l(urnool. ("lahabubnaa,H. MeLiak Jt 
Sang,:i reaci'>', r,Jalgonda, i,i1=1lore, l'lizam-abad, Prakasam at 
Ongole, Rangareddy District at L.S. I1.lag;:ir, Hyde1·.:ibJd, 
Srlka!<ulam, Visi:ikt1::ipi1rnam, VIzia11c1uMam. Waranaal anli 
',Nest Gi)davari at Eluru.

- · -

Conc1.i. i. 
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2. The Prl. Sec1 .. etar\, to t.h� Hon'bl'c!! the;chAe-fJu,t�cei and
·Persona.I Secreta,:ie·s··to-th� rlon'ble JLrdlfJes (for placing before
-their Lorclshlps' kind perusal.)

3. The Personc'll Secretar_l.es to the Regis�rars, High Court of
/\. P., riVclerabad.

4. The Chief Judge, City Civil Coui't,. HydJrabad.
5. The Metrnp.clitan Session_s J:.Jdge; llyd¢ra b;1d.
6. The·tnief Judge, City Srri.·air:caus_e·s Coiun, Hyclerabncl.
7. The Chairman. Various Tribuni:lls.and lLabour.Cotfrts.
8, T!1e Dlrec.tor, A.P. JUd1c1a·(Acade,11v,·secun deral)ad.

' • t t 

Spare.



HIGH COURT OF ANDHRA PRADSEH HYDERABAD 

ROC.N0.7617 /2002-B.SPECIAL DATED: 23.08.2002. 

CIRCULAR 

REF: l. High Court's Circular P.Dis.No.868/58-B2, dated 23.12.1958.
2. High Court's Circular Roc.No.2207/80-B2, dated 8.7.1980.

-000-

It Is noticed by tl1e High Court, that many of the Judicial Officers 

are exhausting their casual leave admissible under the Rules long before

the expiry of the Calendar Year and coming up later to the High Court with

a request for conversion of casual leave already availed of into earned

leave1contrary to the Circular instructions issued by the High Court,

previously in this regard. 

All the Judicial Officers are informed that casual leave is only a

concession given to the Government servants in special circumstan,ces to
- ---· ---- ----- - . 

be absent from duty f9r_a short period withqut such absence being treated
,r -

as leave under regular leave rules and the fact that a maximum has been
fixed for the amount of casual leave that may be taken within a year does

..,_ -----

not entitle the officer to take the full amount of casual leave as a matter of

course. The availment of casual leave shall be proportionate to the period

worked till then during a particular calendar year..l and the practice of

availing casual leave disproportionately far in advance of the closure of the 

calendar year, and the practice of later coming up with requests for

conversion of the casual leave already availed into regular leave is highly

irregular and such practice is deprecated.

Therefore, all the Judicial Officers are informed that they should avoid

the practice of availing casual leave disproportionately and exhaust the

same well in advance of the expiry of the calendar year and later come up

with requests for conversion of casual leave already granted into regular

leave. No such requests wi'!I be entertained in future, under any

circumstances. They should scru'pulously follow the instructions issued by 

the High Court regarding availment of casual leave and any deviation in

this regard will be viewed by the�

Contd ... 2. 
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The District and Sessions Judges, .are informed that they should 

use their discretion in granting casual leave to their Subordinate Judicial 

Officers and check the tendencv among them to exhaust or to utilize most 

part of the admissible amount cf casual leave long before the closur·e of 

the calendar year. 

All the Prl. District and Sessions Judges/Unit Heads are requested 

to communicate the Circular to al! the Judicial Officers;working in their Unit 
under proper acknowledgemerit. 

The recei'pt of this Circular may pi'ease be ·ack�owledged. 

REGIST�R (VIGILANCE). 

To 

1. All the_ Prl. District and Sessions Judges In t'"le State o'fAndhra Pradsesh.
2. The Metropolfta·n Sessions Judge, Hyderabad
3. The Chi.ef Judg.e/ City Civil Court, Hyderabad
4. The. Chief Judge,. City Small Causes Court, Hyderabad
5. The Chairman/Presiding Officers cf various Tribunals and Labour Courts.
6.- The· Director, A.-P. Judicial Academy, Secunderabad 



HIGH COUI17 OF AND:�A m ADES!·!: : l-lYDEHAi3AD 

ROC N0.3395196-0.SPL. 
' .. - - -. -· - . )_, - ... - ........ ' D1,TJ::D: 22-6-J.9�J(i 

C l R C v L /1.R
. . ... ,, ...... ·- ... �- . .. .  ·-

�ub: ==ubrnission cf ::,c.:uv::! 21;;i;,lj_cations by 
ti1<.; ,Juc!iciol Oii:icerr.;--i<.eg. 

Rcf: high Court'� Cj,rculwr Roc.No.4620/95-­
;J • Si:, 1 . , d '-:. . 215 - 0 - .l 9 :J 5 . 

-oc0oo-

Attention oi: all t:·10 Juciicial Officc:r:-s is 
invited to 1:.h8 Circular:- instructionG issued b�, the 
l:19:1 Court in tJ,e reference cited .,,;�erein thGy were 
inst.cucted to submit their lc�ave applications· 
sufi:icicntly_·_in advance, so that. t.}1G s.:tid ap�,lications 
should re ac:i. ·. tl,t:'! · High Court at le a$t 15 days in 
advancc?"to·'en?.qle 'the Registry to obtain orders and.-
c0rn11iunicatG -them in adv�nce. . · · 

. Inspite of U1e;: !:laid Circula·r instructionG, 
several instanc0s have been noticed by. U�e Eigl1 Court 
.t.bat,,thc lec1v0·,:applicutions urc'·'being reco'ived in tho 
�-agh court from· ,the· Judicial ·officers just. ·0n..: or 
two 'lc!YS b0fore··· or 'utter the cornr:-.on·ce:rncnt of th� lc�v<:.:, 

I' . •. • 

All the Judicial Off.i.ccrs ar-:?, Lherefore, 
d ir0c t.cd to· strictly fol low· t!)c in structio:1s contained 
in til� above circular without fail.. ,\ny deviation from 
tl.cse instructions will be viewed se'riously. 

'!'o

l. 

..., . 
,. . 

/ / -, ' 
t� .. - ·; . ' . ,• 

. 
/ 

RCGISTRl.R 
;, 
.· ,. --: 

i,11 the District.[., Sessions· 
Judges in the Stutc. 

X . ( ,.,ri th a 1.-equcst to 
I communicate .the same 

All the Unit Offic1..:rs. X to t.i1c Officers working 
I in their Unit). 

  

I.' 



! :rG:·; COURT OF ANDr:RA PRAD2SH: : AT HYDI::RAB.AD

DATED: 26-8-1995 

CIRCULAR 

According to the A.P.Leave Rul�s. 1933,

:.::arned L0ave/Leave on i!alf-oay/E.O.L/ on P.:::-ivate .j,.£fairs 
hcis to be availed of by thc

4

0fficers only after prior 
sonction of t1,e said Le,;l.ve by the competent ai..: thor i ty. 

U;ider the :<Ul(�S prior permission of th.e 
cor,,petent authority is required to avail Leave Trc3vel 
concession (L.T.C) by the Officers and their family 
membl·;-.:·s, together or separately, be:fore comme:nc0rn�nt 

· o:: t\112 j ourn ,�y.
., 

Sev0ral ins i:.2!nces have:: been notiaed by t.1e 
:iigh Court t:1at leave a�;:)licat.:;.ons tor permission to avail 
Leave TrQvel Concession (L.7.C.) and for sanction of 
l::arned L8ave/;-i2.l f--�::i2y Le ave on Pi� i va te Affairs are being 
received in the : iigh Court from the Judicial Officers 
just bC:fore t.1e com,nc,1cemc:1t or after th2 comll'�:1ci:::rn2nt of 
'.:.he Lccve/LTC at:;_pliec :Eo:- by tl1ern ,·1itl·,out. ; :.v.:.r.g minirni.un 
time rec1uired for ubt . .::linin<J ordei:-s permitting t;·wrn to i:\Vuil 
L. T. C. and scnction of Lc::ave by ;,121-;:ing c1.l tern a t..i. ve in charge
arrangem'2nts 2nd commu,1ic·ating t1H:: sanction pL-ocecdings
1n cdvance to t:,crn, bc.; fore nva.i lrnc.n t of the leave, c:!u� to
·,,1:,ich t:1,= Rc,}ist.ry is forced to make corres:.>ondcnc2 to 1mrn-1
in formc>.tion in tiiat re�:arcl..

;...11 t:1e J"udicial Of:2icers, viz .. District u.nd
�,-:::ss.:.,.�::; -:;u<.l012s. :...u:.:i J\.�dge.s &nc. 0ist,.-ict i-:un.sifs arc
hereby ins tructcd to submit thc:::i r afli..:-licu tions for
permission to avai.l L. T. c. or for grant of :.:::arned Lo.ave/
i.al£-pay Le::,:ive on Priva-c.c J..ffnirs sufficic::ntly ih-.. adv211ce,
so tnat the aforesc.id applications re::ach thG :-;:;.gh Court
atl(!ast 15 days in advance to enable t. !le Re0istry to obtain
ot-dcrs arid communicat2 t:·1crn in i:ldvance .

. l\ll thG Dj_strict dnd �0ssions Judges/Unit Officers 
an" f:urtJ,cr instructed to fon;ai:-d t,1<� l..'1'.Cs/Lc.::avc 
dfl�)licc:itions of ti,c Subordinate JuJges and District iviunsifs, 
to the l-:igh Court 15 days in i:ldvance, specif�1ing the:: · 

nature of leave intended to be availed by Lie Officer· 
in tr,e cc.1sc. o:E L.T.Cs anc duly-cc;:-tif�ring the:.: leave title, 
s tanC::.ing to t, 11..;i r crcdi t 2.long \vi th specific remarks, 
::;uggcs ting al tern a ti ve i:-ic� 1arge: arrang<::rncm ts to be made 
during· the absence of tl .. �c Of:.f:ic�r, for proccs.cjing the saic 
c;.,)plic atibns. 

To 

1. All the District and Scs,.;;ions Jud9cs. I
in the Sta tc;. I 

'2. All ti1c l•ni t. Of £iccrs I 
I· 

r 

( h' .j.. th a rC?quc s.t to 
c ommun ic a tE: the s c1:o1c. 
to t:1c Officers 
working· in their 
unit) 

. I 




